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Tirur Postal Division, Tirur 	... Respondents 
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CORAM 

Hont ble Shri. C tlenkataraman, Administrative Member 

and 

Hon'ble Shri G Sreedharah Nair, Judicial TMember 

(Order pronounced by Hon'ble Shri C 5 r eedharan Nair, 

Judicial Member) 

ORDER 

AS agreed to by bath sides the main application 

itself was heard. 

2 	The relief claimed in the main application is 

for the issue of a direction to the respondents 1 to 3 

to appoint the applicants in the existing vacancies 

of Postal f1sistants in the Tirur PostaL. Division 

by giving them preference over outsiders. The claim 

is made on the premise that the applicants are in 

the Reserve Trained Pool. 

3 	In the reply filed on behalf of the respondents 

it is admitted that the applicants continue to work 
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as RTPostal AssistantS, It is also stated that 

there is no proposal to appoint any outsiders in 

Tirur Postal Division and that the existing 

vacancies will be ?illeci by the RTP candidates 

according to their seniority. There is also a 

categorical statement that the applicants will be 

considered for appointment subject to absorption 

or their seniors 

4 	In view or the aroresaid statements in 

the reply riled by the Superintendent of Post 

OPPice, Tirur there is no necessity to grant any 

reliaP as prayed Por by the applicants. 

5 	Lfe record the efo.resaid statement and 

close this application. 

(c Sreedhar. Nair) 	 (C Venkataraman) 
judicial Member 	 Administrative 1 ember 
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